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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Apf)lication No. 146 of 2007.
Date of Order: This, the 11% day of June, 2007.
THE HON’BLE MR.K.V.SACHIDANANDAN, VICE CHAIRMAN

Shri Padma Kanta Saikia

S/O Sri Thagi Ram Saikia
Working as Khalasi

Dhansiri (s) Kopili Sub-Division
Central Water Commission
Nagaon (Assam). -
...... Applicant.

By Advocates Mr. M. R. Das, Ms. L. Devi & Mr. G. Patowary
- Versus —

1. The Union of India
Represented by the Secretary
to the Government of India

Ministry of Water Resources
New Delhi.

2.  The Superintending Engineer
Central Water Commission
- Hydrological Observation Circle
C.W.C. Complex
Behind Adabari Bus Stand
Guwahati — 781 014, Assam.

3. The Executive Engineer
- Upper Brahmaputra Division
Central Water Commission
Dibrugarh (Assam).
e Respondents.

By Mr.M.U.Ahmed, Addl. C.G.S5.C.
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ORDER(ORAL)

SACHIDANANDAN,K.V..(V.C.):

The Applicant is presenfly working as work charge
Khalasi in the office of the Dhansiri{s) Kapili Sub-Division, Nagaon,
Upper Brahmaputra Division, Central Water Commission (CWC in
short), Dibrugarh. According to him, prior to that he was transferred
to mam} places. Now, he is sough£ to be trar;sferred to Kabu Site
UBD CWC, Arunachal Pradesh. The case of the App}icant is that his
father, who stays with him, i‘s suffering from Paralysis of left side of
the body and‘his only son is studying in Assamése medium and there
is no such Assamese medium school at Kabusite, Arunachal Pradesh.
Highlighting all these matters he submitted‘ a representation dated
4.6.2007 before the Respondents’for cancellation of his transfer
which is pending for disposal. Aggrieved by the action of the
Respondents he has filed this O.A.‘ seekiﬁg the following relief:—

“8. To set aside and quash the impugned order

dated 17.5.2007.”

2. I have heard Mr.M.R.Das, learned counsel for the
Applicant, Mr.M.U.Ahmed, learned Addl. C.G:S.C. fepresented the
Respondents, When the matter ca-me up for consideration, learned
counsel for the Applicant submitted that he will be satisfied if the

second Respondent is directed to consider his representation for

7
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cancellation of transfer order and pass appropriate order within a
time frame. Mr.M.U.Ahmed, learned Addl. C.G.S.C. submitted that

Applicant has no legal right to challenge the transfer order:;

3. Howev;er, in the iﬁtereét of justice, this Tribunal directs
the second Respondent or any other combetent authority to con;sider
his representation dated 4.6.2007 by passing appropriate orders and
communicate the same to the Applicant within a time frame of three
months from the date of receipt of this order. Till the disposal of
the representatién Applicant shall nof be disturbed from his present
place of posting if he is not already relieved. For that limited
purpose only, impugned order dated 17.5.20Q7 (Annexure-I) is kept

in abeyance till the disposal of the reprsentation.

The Original Application is disposed of as above. There

shall be no order as to costs.

(K.V.SACHIDANANDAN)
VICE CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH s: GUWAHATI,

( 2n application Under Section 19 of the Administrat

ive
.ﬁ_'

Tribunal Act-1985),

oa no. (U y2007

Sri Padmakanta Saikia -
«++ Applicant.

-Vs— 7

A

Union of India & Others
Y +.. Regpondents.

LIST P DATES AND SYNOPSIS OF THE APPLICATION

_ Applicant is serving as work charge Khalasi
in the office of Thansiri(s) Kapili Sub~Division,Nagaon,

Upper Brahmaputra Division,Central Water Commissioner,

Dibrugarh.

17=5-07 $=~

e Respondent No.2 issued a transfer order dtd.

17-5-07 under No. A 1%$017/12/06)2006-07/932~
9,63 transferring 29 persons including appli-
cant whose name against Sl.No.,5 and is sought

to be transferred from Nagaon to Kabusite

(Arunachal Pradesh)
i eee (Annexure-I).

contdedZe




(2) 3
26~05-07 2~ 7 : (359.
‘Applicant's wife submitted representation Q%%
before the respondent No.2 requesting the S
applicant to cancell the husband's transfer
order dtd. 17=5-07 from Nagaon to Kabusite
Arunachal Pradesgh.

«+s (Annexure=2).

04-06=07 2~ .
‘Representation £iled by the applicant through
proper channel requesting to cancell the transfer
order dtd. 17-5~07.

cs e (Annexure"S) .

25-05=-07 s~
Medical Certijificate dtd. 25=5-07 of registered
doctor certifying that the father of the appli-
~cant who is aged about 75 years has been suffer=
ing from Paralysis of left side of body and

1s under treatment.,
e ee {Annexure-4).,

Hence this application.

- PRAYER=

(Relief(s) sought for=-

i, That the Hon'ble Tribunal be pleased to direct
the respondent set aside or quash the impugned transfer
order dtd. 17-5-07 under No,A-15017/12/(06)/2006-07/

19%2-963( Annexure-1) so for the applicant is concerned.
2. Costs ©of the application.

Contd. - 30
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3. Any other ieiief(s) to which the applicant j%
QU

is entitled to which the Hon'ble Court may deem fit and

proper.

o’

Interim order prayed for :-

Pending disposal of the application's the

applicant pray for the interim r@lief s~

1, _ That, the Hon'ble Tribunal be pleased to stay

the operation of the impugned transfer order dated 17~5-=07%7
under No.A-1§817/12/(06)/2006~07/932~9¥63 issued by the
fesponaent No.Z(Anneiuré-i) so far the applicant is concerned

till disposal of this application.

2. That the respondents be directed not to release
the applicant indthe present place of posting and to

allow him to continue as such.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH 2: GUWAHATI,

Filed >

(An application under Section 19 of the Administrative
Tribunal Act-1985 ).

O.A. NO. - /200
BETWEEN 3 _
Shri' Padma Kanta Séikia,
S/O. Sri Thagi Ram Saikia,
Working as Khalasi, |
mansiri(s) Kopili Sub=Division
Central Water Commissioner,
Nagaon. (pesam) +es Applicant.
~AND -

1, The Union of India, ‘

Represented by' the Secretary to the Govt. of India,

Ministry of Central Water Commissioner,

New Delhi.

2. The Superintendj,ng Engineer,
Central Water Commission,
Hydroloqj_c al Observation Circle,

CWC complex. :

Behind Adabari Bus Stand,

" Guwahati~781014,Assam, |

3. The Executive Engineer,
Upper Brahmaputra Division,
Central Water Corrmtssioner'.Dibrugarh{»ssw

«+s Respondents.

c-ontd ee2e
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DETAILS OF THE APPLICATION ¢ |

%
Podvra, Kamdoe Soi1e

1., Particulars of the order(s) against which this

applicatjon is made ¢~

. This applicat\:ion is made against the impugned
office order No.a-15017/12(06)/2006-07/932-963 dtd. 17-5-07

(Annexure=1) issued by the respondent No.2 whereby the
applicant has been transferred and posted from Nagaon to
Kabusite(Subansiri Sub-Divn, Central Water Commissionex,
Naharlagan, Itanagar, Arunachal Pradesh) under the Upper

Brahmaputra Division,Central Water Commission,Dibrugarh.

2. Jurisdiction of the Tribunal =

The applicant declares that the subject matter
of the applicat.lgn is well within the jurisdiction of this
Y
Hon'ble Tribunal.

3. Limjitation ¢~

The applicant further declares that this applica=-
tion is £iled within the limitation presci:ibed under Sec-
tion 21 of the Administrative Tribunal Act=1985,

4, Pacts of the Case 2~

4.1 That the applicant is a citizen of India by
birth and as such he is entitled to all the right, protec-~
tions and privileges as guaranteed under the constitution

of India.

4.2 That, the applicant was initially engaged as
Khalasi in the office of Assistant Executive Engineer,
Sub=Divn.,CWC Nagaon and he joined his services on

24~-1-+1985 at Jagibhakatgaon.

.~ contd. e
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4.3 That, thereafter he was transferred and posted
at W/T station.Bokajan in the monthfof Nov, 87 and served
their only for 2 years‘i.e. upto August, 1990.Thereafter
he was again transferred to Kanpur W/T station in the
month of August,1990 and served oniy for 4 months in

the said station i.e. upto December,1990.The applicant
was again thereafter transferred to Jagibhakatgaon,

GDS Headquarter in the month of December ,94 and served
there for 3 and half years. The applicant thereafter
again transferred and posted at D(s) K~Sub-Division

Nagaon in the month of July,98.

4-4 That , the applicant has been continuing his
service in the pPresent place of posting with honestly,

sincerely, diligently and with the best satisfaction

of the superjior authority.

It is to be stated here that the Nagaon, the
present place of posting of the applicant is nermrby
to his own house i.e. at Batadraba where his father

aged about 75 years also staying with his family .

4.5 That, the applicant states ﬁhat suddenly on
17-5-07 a Transfer order under No.A~15017/12/(06)/2006-07
932-963 was issued by the Respondent NO.2 whereby 29
persons including the applicanf were transferred in
different place of posting from different station.In

the said transfer order at serial No.5, he was found
being transferred from Nagéon to Kabusite in the
Arunachal Pradesh under Bhramaputra Division,Central

Water Commission,Dibrugarh.

Contd Py 4.




(4)
a copy of the impugned order dtd. 17-5-07 is ﬁ

annexed herewith and marked hereas Annexure-I,.

4.6 That, immediately thereafter the wife of applicant
made a representation dtd. 26-5-07 before the respondent
No., 2 with a request to cancel the applicant's transfer
from D(s) K-Sub- Divi sion,jcwc,Kabus:lte('Subansiri Sub-
Division,CWC, Naharlagag,ltanagar,Arunachal Pradesh on

eiting various grounds.

A copy of the representation dated 26-5-07

is arméxed herewith and marked as Annexure-2.

4,7 That, the appli_ca.nt also made a representation
dated 4.6-07 to the regpondént No.2 through proper
channel and requested to cancel transfer order dated
17-.5-07 & so‘far his case is concerned interalia stating
that in his service tenure he complied with all the trans-
fer order.Further 1;is oid father suffering from paralysis
and he to look after him his only son 5 years old is
studying at Sankardev 'Sishu Niketan and at Kabusite,
Arunachal Pradesh no such Assamese medium.school is
available.The applicant also suffering from diabetes and
high blood preséure and hénce it will be difficult for him
to join in Kabu site,Arunachal Pradesh.Further, he stated
that it would be @iffieult for him to maintain two estab-

liskments with his marginal incane.

A copy of the Trepresentation dtd.‘ 4-6-07 is

annexed herewith and marked as Annexure-3.

contd, .5.
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4.8 That, your dpplicant begs to state that the Limpugned

order dated 17-5-07 so far the applicant is concerned is
infact not in exigency of service or in public interest.
The applicant having been serving as Khalasi fche 4th grade
Bmployee drawingv a meagre income of monthly salary of

fse 4,900/~ cannot be Warranted for transfer,

4.9 That, the applicant states tpe presently hié 75

years old father has been suffering from paralysis of the

P.\Arvwx MAMA

left side of body and at present he is bed-ridden am needs

constant superivision and medical attention. Being the
only son the appliéant is to look after his sick father
and hence he is severely constrain to more from present

place to another place,

A copy of the certificate of registered doctor dtd.

| 25-5.07 alongwith the preécription is annexed herewith

and marked as Ann‘exure-ll.

4,10  That, the applicant's son who is ‘studying in

Assamese medium school at Batadrabanagaon.The plac_e of poé-

ting where the applicant was sought to be transferred in
Arunachal pradesh having no such school and it is not
possible for the applicant to prosecute his studies at

Kabu-site sArunachal Pradesh.

F 4

Further /the applicant is a Khalasi and drawing his -

m.onthl-y‘ salary about of R. 4,900/- and with such a meagre

_ income he has just precariously managed the family affairs.

In such & situation if the applicant is transferred

then it will be unmanageable to maintain the two establish. -

ments.
contd, .6.
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4,11 That, the applicant vbeing the obédient employee
all along complied yith all the transfer orders.But in
the instant case the applicant has been put in a very
difficult situation as the ?.mpugned transfer order will
cause as serious hardship to the applié:ant and uproot
His family hence it 1is a fit case vwhere your hardship
mayyiae pleased to interfere with the matter and pass

a necessary order bysetting aside the impugned transfer

order dated 17-5-07,

‘ 4,12, That, the applicant begs to state that as per the

various Government notifications normally the holders
of Group-C & D posts should not be subjected to

trans fer but in the instant case the applicant has been
made to suffer from Various harassment.It is per'cihent

to mention here that inspite of the said Government

~ notifications restricting the transfer of low pald

group~C & D staff the reéespondents have issued trans fer

orders by which the present applicant has been subjected

to frequent transfer.

4,13, That, the applicant begs to state that the
respondents have acf ed illega.lly in issuing the
impugned transfer order d’cd.‘ 17-5-07 violating the
profesSeé noms.ﬁormall& in every central Government
Offices certain guidelines are maintained to streamline
the process of trangfer of the employee.Needless to.

- say here that in the office of the respondents alsc

there are guidelineé in which it has been categorically

mentioned tl‘zat'the longest stail of an unit should be»

contd..7.
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transferred first but in the present case the applicant
who has only completed 2 years of service has been

sought to be-transferred ignoring the case of the

e1ployees who is working since 1982 ih the same station.
The aforesaid fact .smakes nalafide on the part of the

Respondents and on this score alone the impugned order

dated 17-5-07 is liable to be .set aside and quashed. -

4,14 That, your applicaht begs to state thaf the represe-

ntation dtd. 26-5.07 and 4-6-07 is pending till date and

not yet disposed of.

4,15. That, the applicant begs to state that he 1s still
in charge of Khalasi D(s) K-Sub-DRivision,CWC,Nagaon and

still continuing as such,

That this application has been filed bonafide and

LY

ih the interest of justice.

5. Grounds for relief(s) with legal Provisions :-

5.1 For that, the impugned transfer 'order dated
17-5-2007 so far the applicant is concerned in not exigency
of service or public interest and hence the impugned

trans fer order dated 'i?-_5-07 so far the applicant is con-

cerned is liable to pe cancelled,

5.2 For that the respondents being a model employer
ought to llawfe ook \into th;s we,lfare‘ of the empl_oyees
more particularly the employee like present applicant
vho forms the lower stratum of the office and having
not done ‘so the eﬁﬁire action on the part of the

respondents are liable to be set aside and quashed.

- contd, .8,
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5.3 For that there being various guidel:r.nes streamlin-
.ing the process/procedure of transfer and the respondents
being part and parcel of tke said process/practice ought
to have took into consideration all the aspect of the

matt er before issuing the impugned order which is going

to effect adversely to the present applicant.

5.4 That, the applicant is the employee of 4th g»rade'
Khalasi drawing monthly salary of about R. 4,900/~ and

Y

with such & meagre income: he precariously managed the family

and the transfer from Nagaon to Kabusite,Arunachal Pradesh

" for aﬂ:ay from his own house is not 'jus,tifiable and hence

transfer of applicant is liable to be cancelled /set aside,

5.5 For that, his 0ld 75 years father has been suf fering
from paralysis and being the only son he is to look after

him and he is not in a position to take him at Kabu-site,

Arunachal y. where the medical facilities are not availablé

and hence the Mpugned transfer order dated 17-5-07

so far the applicant is concerned is lisble to be modified.

5.6 For that the son of the applicant is studying in

' the Sankardev gishu Niketan, the Assamese medivum  School

which is not available in Kabu-site ,‘Arunachal Pradesh and

' §s not possible to prosecute the study of his sch at Kabu-

site,Arunachal Pradesh.

5.7 For that, the applicant éomehow managed his
fanily affairs with such a meagre .amount and it is not

possible for the applicant to maintain two esi‘;ablishments

contd..9.
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(9)
and as such the impugned transfer order dated 17-5-07
so far the applicant is concerned is liable to be modified

or cancelled,

5.8. For that, the applicant all along complied with

the transfer orders but in the instant case he has been
facing immense problems.Even it appears that some persons who
are since working at Nagaon office they were never touched
for long 20-24 years hence it is a discriminatory and
violative of Art-l4 of Constitution of India and the impugned
trans fer order dated 17-5-07 so far the applicant is
concerned is liable to be modified or set aside,

6. Details of Remedies Exhausted :-

The applicant declares that they have no other
alternative and efficacious remedy except by way of filing
this application.They are seeking urgent and irmediate relief,

N

7. Matters not previously filed or pending before any
other Court ;- |

The applicant further declare that no other applica-
tion, writ petition or suit in respect of'the su’qj ect
natter of the instant application is filed before any other
court, Authority or any other Bench of the Hon'ble Tribunal
nor any such application, writ petition or suit is penc_ii_ngv

before any of them.

8. To set aside and quash the impugned order dated
17—5-07'

Oontd.. 3 10 *
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9.-Interim order prayed for :-

During the pendency of the OA the applicant prays

. for an interim order directing thé respondents not to
transfér ﬂimvfrom his present place of post by sugpending
the operation of the impugned order dated 17-5-07 and to

ailow him to perform his duﬁies with a further direction to

pay his salary.

10, particulars of the I,P.0. :

(i) 1.P,0, No~- L& 65SHhaT8

(ii)Date - 72" °7

(1ii)} Payable at Guwahati.

~

contd..
Verification
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VERIFICATION

I, sri Padmakantavséﬁ.kia, son of Thagiram Salkia,
aged about 4| years,at present working as Khalasi,work
charged at the office of the Asstt,Executive Engineer,

D(s) K.Sub-Division CWC,Nsjen'. do hereby solemnly affirm
and Vverify that conversant with the facts and circumstances

of the case. I am compensate to Verify this case and the

. statements made in paragraphis-41-te 44 bgh 43, 416 fo 413,415 and

P 5hleare true to my knowledge ; those made in paragraphs-
4 5 449 sad 4-1yaTE true to my information derived
from records and the Trests are my humble submissions before

this Hon'ble Tribunal,

And I sign this Verification on this the- gih day

of June,2007.,at Guwahati, Wb

v Padmo bantn Faina

Sigrmature
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Phone Nos. 2674191,
2674297
FAX No. 2674268

E-mail: hocguwahati@sify.com
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Na.A-15017/12(06)/2006-07/ ‘)3 2

Government of India

Aww&wvﬁﬁf

G

Hydrological Cbservation Circie

Central Water Commission

OFFICE ORDER

CWC Complex

Behind Adabari Bus Stand,

PO:Guwahati Universit
Guwahati-781014, ASSAM
Dated: l‘~'€", & 07

The transfer / postings of the following incumbents borne on Workcharged
- establishment are hereby ordered,in pubhc mterest excep t SI. No.21, 23,27 & 29,wilh
immediate effect . i

A ng

Si. | Name & Designation Where working at present Where posted/ transferred Remai
No. : '
.| SIShri
1 T.C. Hazarika, Khalasi | Subansiri Sub-Divn.,CWC, Jia-Bharali Site under ;
Naharlogun under | UBD,CWC Dibrugarh |
UBD,CWC Dibrugarh T |
2. | Karmeswar Rabha, | Chouldhowaghat Site | Dudhnai Site under |
‘ Khalasi under UBD,CWC Dibrugarh | MBD,CWC,Guwahati i
3. | Gojen Kalita, W/S-I| Kabu Site under | Nematighat Site ‘
UBD CWC, Dirvugarh - =--UBD,CWC Dibrugarh :
4. | H.C. Saikia, W/S-I UBSD-II,CWC,Jorhat under | Chowldwaghat Site under
, UBD,CWC,Dibrugarh UBD,CWGC Dibrugarh ;
L5 | Padma Kanta Saikia, | D(S) K-Sub-Division,CWC, | Kabu Site under
Khalasi - Nagaon under | UBD,CWC,Dibrugarh
UBD,CWC Dibrugarh ‘
6. | Tulan Ch. Saikia, | Numaligarh  Site under | Jorhat Sub-Division under
Khalasi UBD,CWC Dibrugarh UBD,CWC, Dibrugarh
7. | Dehiram Das, W/S-lIl | Neamatighat Site  under | Namsai Site under
UBL,CWC Dibrugarly UD,CWC Dibrugarh
8. Dipen Das, W/S-HI Margerita Site under | Subansiri Sub-Division
UBD,CWC Dibrugarh CWC Naharlagun under
‘ -UBD,CWC Dibrugarh
9. | Uma Kanta Das, W/S- | Subansiri Sub- | Margerita Site under
[ Division,CWC Naharlagun UBD,CWC Dibrugarh
under UBD,CWC, Dibrugarh
10. | Smt. Monteswari | Jiabharali Site under | Nagaon Sub-Division under
| Kumari, Khalasi UBD,CWC Dibrugarh UBD,CWC Dibrugarh
1. | G.R. Kaiita, W/S-I Sonapur Site under | MBSD, CWC, Guwahali
MBD,CWC Guwahati under MBD,CWC Guwahati
12. | Madhav Ch. | MBD CWC,Guwahati Pancharatna Site  under
Barman,Khalas; MBD,CWC Guwahati
13. | Smt. ~Padmini | MBSD,CWC,Guwahati PP Sub-Divn.,CWC, Nalbari
Das W/S-I. under MBD, CWC,Guwahati-| under
MBD,CWC Guwahati.
14. | HK. Chakraborty, | Kulsi . Site under | Pandu Site under
| WISl MBD CWC Guwahati | MBD,CWC Guwahati
hv
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1115, | Raneswar ~ Barman. | Pancharaina Site under | Pagladia Site- under
, Khalasi MBD,CWC Guwahat] MBD,CWC,Guwahati
16. | N.C. Das, W/S-i Pagladia Site under | Sonapur Site under
4 : : | MBD,CWC,Guwahati MBD,CWC Guwahati
17. | Jatin Kalita, W/S-lil - Pandu Site under | Badarpurghat Site under
MBD.CWC.Guwahal MBD.CWC, Guwahati L
18. | N.L. Roy, W/S-I Manughat Site under | Borkhala Site under
MBD .CWC,Guwahati MBD.CWC,Guwahati o
19, | MK Nath, W/S-1l Badarpurgtet site under | BSD,Silchar under
' MBD,CWC, Guwahati MBD.CWC.Guwahati
1 20. | Swadesh Ranjan Dev, BSD,CWC Silchar  under | Kailasahar  Site under
i W/S-I! | MBD,CWC,Guwahati MBD.CWC,Guwahati o
21. | AU.Laskar, W/S-lI Kailasahar  Site  under | Dholai Site under | Own Cox.
MBD,CWC Guwahati . | MBD,CWC Guwahati
22. | Sekhar Ranjan | Barkhola Site under | BSD,CWC,Silchar under
Chalkraborty, W/S-lI MBD,CWC, Guwahati MBD,CWC,Guwahati
23 | Alok Roy, Khatasi Dholai Site under | A.P.Ghat site under | Own Cor
. MBD,CWC Guwahati MBD,CWC, Guwahati o
24. | Hementa Kr. | HOC,CWC,Guwahati Pandu Site under
Das Khalasi MBD,CWC,Guwahati
25 | Samarendra Roy, Kh. \ A.P.Ghat Site under | Manughat Site under
MBD,CWC Guwahati MBD,CWC,Guwahati
26. | Paresh @h.Sutradhar, | Raidak-ll Site under | NH-31 H.O.& FF Site under
W/S-I LBD,CWC, Jalpaiguri L BD,CWC, Jalpaiguri
27. | Nityendra Kr. Sarkar, Singla Bazar Site ;under Mekhliganj Site ,under | Own Co
W/S-1I LBD,CWC, Jalpaiguri’_ LBD,CWC, Jalpaiguri
28. | Biplab . Basu | NH-31 H.0.& FF Site under | Sonapurhat  Site under
Mazumder, W/S-I1. LBD,CWC Jalpaiguri LBD,CWC Jalpaiguri. ‘
29. | Vishal Sexana, | UBD,CWC,Dibrugarh LBD,CWC Jalpaiguri Own Cosl i
Khalasi : |
]
gl
(M.P. SINGH )
SUPERINTENDING ENGINEER
Copy for information & necessary action to -
1) The Executive Engineer, UBD,CWC,Dibrugarh/ MBD,QV\/C,Guwahati /

LBD, CWGC,Jalpaiguri . It is directed to relieve all the ai
staff before 10/06/2007 positively, under intimation to thi

Persons Concerned ( 29 copies ) through ConcLemed Div

bove mentioned
s office.

5

ision Office.’
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The Superintending Engineer, ,

Central Water Comnigsion .3 L ‘}?,wm
iiyérological Ubservation Circle ' 7
CoWel. Complex, OO,
:lehinﬁ_ Adabharl Dug Lerminueg,s ' "?;"-'

Guwahati-781014 °
(Throngn Dro;ef Chanael)

subi- Rewest for cancellstion of my hustend®s transfer fros
E(5)K Sub-Divigion, Cell.C. .Hagaon to Kabu site (Subansars
Sub ~ivision C.'i.Ce_Yaharlagan_. Itanagar} Arungchgal Prane

. - ——y TR o U W e e o A m TER IR e g T e o i 900y Wt ot ool 0t e G G D oy S e W e e

&l’f-fN‘()-AwlS'm? 1.6 22b-07 /G 2) —Cf NE /
e N0 A-1S017 f1206) F/G3L-963 M1 Z/o5 /2007
WiR e{tvence WG cde aboit e g
wiRglt great respact and humble submissicon, I beg to sta
that my husband Sri Padma Kanta Salkia is workiang in Central Water
Commiz=ion as a W/e Khalasi in Dhansiri (8) Wapili sub Division
Haga®n under Unper 3rahmaputra Division, C.W.C. Dibrugarh,

iy hustrand 1s at present posted at Nagaon which is nes
k2 our house, but h s ungdar transfer crder to Kapu site (Arunach
Pradesh, My husband workfdly in your Deptt. il.e., Jagibhakat gaon,
Bokajan, Kampur again Jaglbhakatgaon.

sir, may I now beg to lay before you the following few
lineg for favour of my kind consideration please,

_ fdrsely, My father-in-law %bShfi‘Bhagi Ram salkia, whe
is staying with us has been ﬁuff@ring\Paralysis of left side of body
(Hemiplegla-Lt) from 12,05,07 and is udder treatment of medicine
specialist Drp Krishna Kumpar B0ra,. Now, he is bedfidden and needs
constant care, '

Seccendly, Our child who is only five years old reading
In Clasg.....Ankur of ¥rR Sankardeva 3ishu Niketan, Batadraba, Nagaon,
Assam. It would be a great problem in pursuing his study because as
there ig no Sanhkardeva Sishu tiiketan in Arunachal Pradesh, At this
juncture, fif e he goss avway to Arunachal Pradesh, our family will be
left alonw without a male care, - :

Thirdly, my husoand is‘suffering from Diabetes and high
3lood pressure., O, it would he very difficult to join in Arunachal
Pradash, ‘

Fourthly, I am physically very weak due to freguent
operations, I was cperated for Appen leitles and Gall bladder stone
and againat the tiwme of my son's ' birth, ~ : b :

Moreover, with the marginal income of my hugband, 1t would
be hardly poegible to maintain tRp establishiments, We are not in &
nogition to leave Nagaon with my hushand for my ped-ridden father-in-
law as in that cage his medical care will not be available,

I am enclosing a Vischarge Certificate 0f December/2009
of G.n.llursing HoOwe where I was operated for appendisities and Gal!
blad3der stone., iedical certificage and advice slipns of my father-—i -
for your Kind reference nlease, : '

Considaring all tiese facts. Lf vuu kindly help this
puor family to survide by cancelling my husband®s transfer order.
will he highly gratefol to you. | '

Tours Faithfally,
pe .!’(- 1 .
~t o }2(.\_{4,{{1_,\_ Lowd bn.
the Savig . ’)L'.‘,";'L‘?
O e Cas Guviahabi-781 011, '(MESQ H%Nni_balkigv) .
H/0 Sri padma Karita Salkiq

vork charged Khalasi wors

gwwiLyb Sub=Divigion C.Nj, (s oo

AdVvanc? coxy EOge

P.U. Batadrsha

Dist- lagaon 3 Aasame

R Vill- Dheticii gaon,
VJﬁﬁzﬂ‘ Qﬁgvy
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The superintending Engineer,
Cantral Water Commission
Hydrological Cbservation Clrcle
C.WeCo COmplex

Behind Adabari Bus Terwminus.
Guwahati- 781°014,

(Through Froper Channal)

Sub:~ Reguest for cancellation of my transfer from D(3)K
sub-Divisinn, C.W.C Kagacn to Kabu Site (subsnsari Sub-~
Division C.W.C., Naharlagan, Itanagar) Arunachal Pradesh.

Ref:- NO. A=15017/12(05) 2006=-2007/232-363 Dated 17/05/2007

Lespacted Sir,

wWith due rocpect, I beg te lay before you the following
. . . . . -G . ¥ 2
few lines for favour of your kind consideratlion please.

firstly, I am now transfered from D(s)K Sub Division
C,W.Cs Nagaon to Kabu site, Arunachal Pradesn vide your letter NoO.
A-15017/12(06) /2006-07/932~363 dt, 17/05/2007, 5ir, I was joined
in serviece on 24/1/£985 on this d=partment and sice then I was not
staying in a place for a léng time,

My posting places are:-

1. GOS HQ site Jagibhakatgaon fpom Jan/85 to Oct/87,.

2. W/T Station Bokajan from Nov/87 to aug/90.

3. W/ station Kampur from Au%/QO to Dec/30.

4, GDS HQO site Jagibhakatgaon from Dec/94 to July/95-

5, D(s)K Sub-Division, Nagaon from July/98 to till da-

ALt Nagaon [ have joined on 3/7/98 and working with gx
satisfaftion of my superior, But, there are go many ataff who ay
staying posting at Nagaon from 1ong term, as per service book
record,

1, Sri, S.H.Bordoloi, W/c~ Khalasl from 23.3,82 tlll

10OW,

2. Sri. A.C.Sarmah W/S~ Gr.III from 2-3~85 to till nr

3, Sri, Biren Saikia, W/C Khalasi from 15-5-89 to ti?

NOW, '
4, Md, Farug Hussain, W/c Khalasl from Fagb/95 till

now
5, Sri.G.KnSaikiap W/¢c Khalasi from 25-1~96 to till

I am very astronise that out of this above long tire
staying perwons, Zxgsx I have been only transfered to a difficn:
place.

secondly, My fater shri Thagi Ram Saikia, who is sta-
with me has been suffering from Paralysis of_Left side of body
(Hemiplegia-Lt) from 12-05-2007 and is under treatmentc of main
specialist Dr, Krishna Kumar Bora, Now, he iz Ped-ridden and he-
constant careo

Thirdly, our child who is only five years old rezﬁng
in class Mukul of sankardev Shishu Niketan, Batadraba, Nagaon,A:
It would be great problem in pursuing his study because as thert
no Sankardeva Sishu Niketan_in Arunachal Pradesh.At—this jungtu
If I go avway to Arunachal pPradesh our family will be left alone
without a male care. N ' o

Fourthly, I am suffering from Digbeties and High Bl¢
pressure, so, it would be difficult to join in Arunachal Prades!

Morsover with my margiandincome it would be hardly
possible tc maintain two establishment, Again, I am not in a po:
to leave my bed-ridden father 1in that casé his medical care will
be available,

e I am enclosing a medical certificate and advice slipc
v nt father for your kind reference please,

cond, 2
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Considering all these facts, Sir,
Tequest you te kindly cancel my above tr
from above difficulties,

I would 1like to
ansfer and save my family

Xivskngcyna, -
Thanking yeu,

Yoursg faithfullyo

0

{Pradma Kanta Saikia)

W/c Khalasi .

D(s) ~-K sub division
S.M.Road, CoW,.C.Nagacn,
Pin-»782 001 [

_wﬁ« ‘
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. ®.03672-230303 (8 AM to 8 PM ).
SUB. DIVISIONAL MEDICAL & HEALTH OFFICER |

l/c D.T.C., B.P. Civil Hospital, Nagaon
Super Senior Medical Consultant
Consultant in T. B, & Chest Diseases
RLgn No - 6249 (AMC)

gaon Nagaon (Assam}—'lBZUUZ
drkkrbngg@tediffmall com )
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SDM & HO ilc D.T.C.
B. P. CIVIL HOSPITAL
NAGAON : ASSAM

Hours of consultation ; CAFIITRIGTTTS Appointmant for gansuitntion can be
taken Irom 8 A.M. onwards at lhe chamber near Civil Hospita! {Ph. 230303)
Piease bring this prescription during your next checkup.

Best wishes for a speedy recovery. e -

. Sunday Closeq




